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None appears for apphc'mt s
Mr. Mahendra Godara, Advocate, bﬂef holder for
Mr. Vineet Kumar Mathur, Advocate Counsel for
xespmdenta ' o
By going through the proceedings of last three * AP
ocassions, it is noted that .on two occasions, none was .
-present for applicant and on the last occasion ie. 13 2.2008, .. ;
Shri Ajay Vyas, Advocafe, Courgel’ for: anphf'ant did
appear dnd’ réquested for adjournment for filing rejoinder. 7 i
On that date, it was clearly mentioned that this willbe alast . . L e
chance. Howe\fer on date, none appears for the applicant as o “
:h"n rb_gﬂm&ﬁr has ;mt bef’-n ﬁ’e{!
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. mus i view ‘of above; it appears that apphcant
‘does’ not Want totprof»ecute ‘the matter The OA T
thez‘eiore dxsmlssed in defanlt. * v J ' ‘
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